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STATEMENT RE PROROGAIION
OF THE JAMMU AND KASHMIR
ASSEMBLY—contd.
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prorogation of the Jammu and 142
Kashmir Assembly
SHRI GULAM NABI UNTOO

(Jammu and Kashmir) : Sir, is it not
a fact that under section 35 of the Con-
stitution of Jammu and Kashmir what-
ever advice is tendered by the Chief
Minister the Governor js bound to
accept that advice ? Secondly, is it not
a fact that an agitation was launched by
the Jan Sangh in Jammu and it was
made impossible for the Members to go
to the House aad so far 1000 people
have been arrested ? Thirdly, is it not
a fact that the policy adopted by the
Government there for liberalisation was
some kind of provocation for the Jan
Sangh which wanted that that policy
should be abandoned and for that
reason an agitation was launched to
make it impossibie for the House to
function and therefore the Governor
was compelled to prorogue the House ?
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SHRI VIDYA CHARAN SHUKILA :
Sir, as 1 indicated in my main State-
ment it was on the advice of the Chief
Minister that the Governor was pleased
to prorogue ‘the House. It is true that
under section 35 of the State Constitu~
tion the Governor is bound by the

advice of the Council of Ministers;
there is no doubt about that.

As far as the other question is con-
cerned, I have already said that there
was an agitation and that agitation, ac-
cording to the information given by the
State Government, was one of the
reasons why this was done.
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REFERENCE TO SMUGGLING OF
GOLD—contd.

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain wants to raise the question of
smuggling of gold, but 1 have been
given to understand that the Chairman
did not allow him to raise this question
in the House. therefore the House
stands adjourned for lunch till 2,30 p.M.

The House then adjourned
for lunch at twenty-five
minutes past one of the clock
till half past two of the clock.

The House re-assembled after lunch
at half-past two of the Clock, MRr.
DrpUTY CHAIRMAN in the Chair.

THE BUDGET (MANIPUR), 1970-71

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
R. K. KHADILKAR) : [ beg to lay on
the Table a statement of the estimated
receipts and expenditure of the Union
Territory of Manipur for the year
1970-71.

[RAJYA SABHA]
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1970-
71—General Discussion

SHRI M, S, GURUPADASWAMY
(Mysore) : Mr, Deputy Chairman, the
Budget of this year is significant in
three ways. This is the first Budget of
the seventies. Secondly, this is also
the first Budget of the Prime Minister in
the capacity as Finance Minister and
thirdly, this comes in the wake of the
historic split of the Indian National
Congress.  Besides, this also comes
against the backdrop of many pronoun-
cements and promises made by the
Prime Minister in the past. She has
been talking about a new wind of change
coming and she has been promising a
new deal for the 95 per cent. of the
people of India and she has been giving
a new vista for the downtrodden. Fur-
ther, the Prime Minister is performing
a remarkable feat of simultaneously
promoting economic development and
political instability in this country. In
such circumstances, naturally, anybody
would expect the Prime Minister and
the Finance Minister to give a new pro-
file to the nation, a new programme of
progress for the people for this year and
the coming years. But looking at the
Budget I was greatly dlsillusioned. I
was disillusioned because the Budget has
followed the same outworn and beaten
track of the past and it has reflected
the same tendencies and pattefns and it
has also reflected the same colours and
the same mould. 1 think, if I may say
so, continuity has been very well main-
taincd in this Budget. That has been
the hallmark. No doubt a few frills
have been added here and there like
the pension and allowances for the
industrial workers and the increases in
personal taxation on higher slabs and
they have been added only to give a
face-lift to the Budget. Even these
frills lack lustre, if I may say so. Any-
body would have done these things in
the place of the Prime Minister and

the_ _Finan_ce- Minister because in the
political circumstances of to-day, she
has to find an alibi, an alibi to her

gamc of split-politics, to her game of
political automisation and pyrotechnics ;
otherwise, the same moulds and the samo
strategy have been adopted and the
Budget proposals run on  the expected
lines. Take for instance, the taxation
proposals she has put before the
country. In the previous years, the
bulk of the revenue for the Central
e_xchequer came by indirect taxes, espe-
cially the Excise Duties. Since 1967,



